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Generstion of Power from Tidel Waves

3776. SHRI BIRENDER SINGH RAO:

SHRI MUKHTIAR SINGH
MALIK:

Wilt the Minister of IRRIGATION
AND POWER be pleased to state:

{a) whether some engineering firms have
submitted certain proposals to the Govern-
ment for gereration of power from tidal
wives;

(by 1f 8o, the outlines thereof; and

(c) whether the pioposals have since
been considered by Government and if so,
the degision taken thereon ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT) : (a)
No, Sir.

tb) and {c) Do not arise

CORRFCTION OF ANSWER 10 UN-
STARRED QUFSTION NO 921 DATFD
26-2-1974 RE. DFMAND FOR IN-
CRLASE IN ROYAITY ON (RUDE
OIL BY ASSAM GOVIRNMINT

THE MINISTER OF STATE IN THF
MINISTRY OF PETROLFUM AND
CHEMICALS  (SHRI  SHAHN\WA/Z
KHAN). While laying on the Table of
the House, the reply to Unstaired Ques-
non No 921 on 26-2-1974, 1 had stated
n reply to parts (a), iby and () of this
question that the Assam Governument had
not demanded aun inciease n the royalty
on crude oil produced in that Stale. Since
then. 1 have come acioss a ri.ent letic
from the Chief Minister of Avam to the
Minister of Petroleum and  Chemicaly
making such # request  The jeply to this
question muy, therefore, be corrected 1o
read us.

(a) and (b). A proposal for increasing
the roysity on crude oil from the present
rae of Rs. 15/. per tonne to Rs. 30/-
per tonne with immediate effect. has just
been received from the Chief Mimster of

Assam and will be examined,

MARCH 19, 1974

MR. SPEAKER: Now we {ake up the
call uttention.

Shri Jagannath Mishra,
SEVERAL HON. MEMBERS: Rosc—

SHRI DINEN BHATTACHARYYA
(Serumpare) : We have given “n uadjourn-
ment motion regarding the firing in Patna.
Five people have been killed. The CRP
amd the Army are still deployed there

MR. SPEAKFR: Ordinattly  such
moltions come ufter the call attention You
hnow that and even then you get vp every
time like this.

SHRI DININ BHATTACHARYYA:
The rule is there that just after e Ques-
tion How it has to be raived

MR. SPEAKER ‘- But we have been
followng this practice for so long
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reporied non-payment of the minlmum
cane price fo came-growers in U'P, BBar
and other States.

SHRI JAGANNATH MISHRA (Madhu-
bani): T call the attention of the Minister
of Agriculture to the following matter of



